133 Papers laid

adl oy | vgf av F guar g7 7 87
g 98% wg@x g Rgrgw  FEFRW
famrE o€ ot oY fgmc ar aifafon &
sHa ot 1A & g A W
%7 o arear 9l ar ) sfeafar fefee-
oy ¥ oY 7g TrEew qE <@war ( qE A
1T & o7 5 gAw? whar v Wz
%7 FAR) §g gwE 5 A w7
Tg new WA @) I IS G A
wk | IFF grey Jyreer gafeg 9 fw
a8 gut w1 ¥ fag oY, ag A arA)
wore A o | Ia% fag gz aArd W
agt af oy 1 . (eqawra). . .qg aaré wd
A 3uwr AR gwd A far @
arfafer witeg ¥ g QAT ¥ 1 IAN
7z T @i wx ¥ O A AR IR
geg g mf |

gaft ama Wy a9A wFH g fode
wat ¥ ¥ oré a foald wa Faregd 4@,
gg gaar @ g Af & sfET 13
arlle #t g fend feesit wefafaegaa
¥ qrg qgar WX I FER A 14
arde & Aa €

12.17 hrs,
PAPERS LAID ON THE TABLE

Annual Report of the Indian Telephone
Industries, Ltd., Bangalore

THE MINISTER OF COMMUNICA-
TION (SHRI H. N. BAHUGUNA) : [ beg
to lay on the Table & copy of the Annual
Report (Hindi and English versions) of the
Indian Telsphope Industries Limited,
Baugalore, for the year 1970-71 alogg with
the Audited Accounts and the comments of
the Comptroller and Auditor General
thereon, under sub-section (1) of secction
619A of the Companies Act, 1956. [Placed
in Librare. See No LT—1407/72)

Punjab Sales Tax (Amdt) Act, Punjab
Entertalnmerts Duty (Amdt.) Act, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCEB (SHRI K R,
GANESH) : 1 bog to lay on the Tablea
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copy each of the following President’s Acts
(Hindl and English wversions) under sub-
section (3) of section 3 of the Punjab State
Legislature (Delegation of Powers) Act,
1971 tem

(1) The Punjab General Sales Tax
(Amendment) Act 1971 (Presi-
dent’s Act No. 21 of 1971)
published in Gazette of India
dated the 22nd December, 1971.

(2) The Punjab Entertainments Duty
(Amenement) Act, 1971 (President’s
Act No, 22 of 1971) published in
Gazette of India dated the 22nd
December, 1971.

(3) The Punjab Passengers and Goods
Taxation (Amendment) Act, 1971
(President’s Act No. 23 of 1971)
published in Gazette of India
dated the 220d December, 1971,

(4) The Indian Stamp (Punjab
Amendment) Act, 1971 (President's
Act No. 24 of 1971) published in
in Gazette of India dated the 22nd
December, 1971, [Placed in Library
See No. LT—1408/72)

ADJUDICATION PROCEEDING AND APPEAL
(AMENDMENT) RULES, AND NOTIFICATIONS
UNDER ALL-INDIA SERVICES AcT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : I beg to
lay on the Table—

(1) A copy of the Adjudication
Proceedings and Appeal (Amend-
ment) Rules, 1971 (Hindi and
English Versions) published in
Noufication No. S, O 538/ in
Gazette of India dated the 1ith
December, 1J71, under sub-section
(3) of section 27 of the Foreign
Exchange Regulation Act, 1847.
[Placed in Library. See No. LT~
1403/72]

(2) {(a) A copy eachof the
Notifications (Hindi and PBoglish
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

ti) The Indian Admimnstrative
Service (Appointment by
Promotion) Second Ameng-
ment Regulations, 1971,
publistied in Nosificaitog Ny,
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G. 5 R, 1655 in Gazette of
India dated the 6th November,
971,

(ii) The Indian Police Service
{Appointment by Promotion)
Third Amendment Regu-
lations, 1971, published in
Notification No. G. S R
1656 in Gazetie of India
dated the 6th November,
1971,

{iii) The Indian Forest Service
(Recruitment) Fifth Amend-
ment Rules, 1971, published
in Notification No. G. S. R.
1690 in Gazette of India
dated the 13th November,
1971,

(iv) The Indian Forest Service
(Relcased Emergency Com-
missioned and Short Service
Commissioned Officers)
(Appomtment by Competitive
Examination) Amendment
Regulations, 1971, published
in Notification No. G S. R.

1691 in Gazette of India
dated the 18th November,
1971,

(v) The Indian Forest Service
(Pay) Fourth Amendment
Rules, 1971, published in
Noiification No. G. § R.
1772 m Gazette of India
dated the 27th November,
1971,

(vi) The Indian Administrative
Service (Probationers’ Final
Examina‘ion) Amendment
Regulations, 1971, published
in Notification No. G S. R.
1794 in Gazette of India
dated the 4th December,
1971

(vii) The AN India Services (Study
Leave) Amendment Regu-
lations, 1v¥71 published in
Noufication No. G. S. R.
1857 in Gazetto of India
dated the 1Ith December,
1971.

(viil) The Indian Forest Service
(Appointment by Promotion)

. Amendment Regulations, 1972
publisbed in Notification No.

MARCH 1, 1972
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G. S. R, 108 in Gazette of
India datéd the 15th January,
1972. [Placed in Library. See
No. LT—1410/72]
Two Statements (Hindi and English
versions) showing reasons for delay
in  laying the Notifications
mentioned at (i) to (iv) above.
[Placed in Library. See No. LT—
1411/72]

NomiFicaTioN UNDER DEFENCE OF INDIA

ACT, AND MysORE S1aTE POLICE

(DiscIPLINATY PROCEFDING) (SFCOND

AMDT.) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS "SHRI

K. C. PANT): | beg to lay on the
Table :—
(1) A copy each of the fol'owing

Notifications under section 35 of
the Defence of India Act,
1971 :—

(1) Hindi version of the Defence
of India (Requisitioning and
Acqussition of Immovable
Property) Rules, 971, pub-
lished in Noufication No,
G. S. R. 1888 in Guzeite of

India dated the 17th
December, 1971, [Placed in
Library. See No. LT—
1412/72]

(ii) The Defence of India (Amend-
ment) Rules, 1971 (Hindi and
English versions) published
in Notfication No. G. S. R.
1958 in Gazetie of India
dated the 23d December,
1971, [Placed in Library See
No. LT—1412/72)

(2) A copy of the Mysore State Police

(Diseiplinary Proccedings) (Second
Amendment) Rules, 197} (Hmdi
and English wersions) published
in Notification No. G. 8§, R. 244
in Mysore Gazette dated the 12th
August, 1971, under sub section
(4) of section 163 of the Mysore
Police Act, 1963, read with clause
(c) (iv) of the Proclamation dated
the 27th March, 1971 issued by the
President in relation to the State
of Mysore, [Placed in Library. See
No. LT—1413/72]



